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449 “Matters under
! Rule 377

that for systematic and expenditious
“development of the coal resources
of Orissa and to ensurc co-ordination
and efficiency, the two coal producing
areas in the State shou!d be brought
under the administrative control of
separatc subsidiary company of Coal
India Ltd with headquarters in Orissa.

MR. CHAIRMAN : Shri B.V.
Desai. Absent. Shri  Satyanarayan

Jatiys.

(vi) Need to provide immediate medical
assistance to people of Ghumanpura
Village, Bhind, where children are
dying of a mynery disease.
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(vil) Need to implement the Sethusama-
dram Canal Project.

. SHRI N. SELVARAJU (Tiruchira-
palli) : The receat expert Committee
assessed that the net rate of return
may vary between 4.72 and 11.93 per
cent under different sets of assumptions
and hence it will not be economically
viable. I request that the above
Sethysamudram Canal Project shou'd
be taken up for the following reasons :

(i) The Canal will provide an un-
broken navigable route around
the peninsula. with a saving in
distance of 300 to 400 mauti-
cal miles for steamers going
from the Bast Coast to the
West Coast.

(ii) This will result in a reduction
in fuel cost and a lessening of
voyage limo which can help
save Rs. 80,000 per voyage.

(iii) Tt will also stimulate industrial
development in the hinterland
and cstablish a new 'facility for’
the speedy movement of traffic.

(iv) With the expansion . of the
.. Taticorin  complex, ;Mn
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Power Station and Refinery,
additional movement of traffic
and custom is fast building up.

(v) The Indian Navy will have the
advantage of moving from
Palk Straits into the Gulf of
Manner without having to
cruisc through international
waters.
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(vi) There arc ample possibilities to
develop the hinterland which
will increase the potential
economic benefits.

I, therefore, request the Govern-
ment of India to come fo:ward to take
up the project for implementation n
the best interest of the nation without
any more delay as it will push up the
project cost.

(viit) Power crisis in Uttar Pradesh
and nced for supply of additional
power to the State.
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(ix) Need lor redressing the grievances
of Loco Running Staff.

SHRI BASUDEB ACHARYA
(Bankura) : All India Loco Running
Staff Association is organising a demon-
stration today at the Boat Club with the
intention to represent their grievances
before the Railway Minister. The Rail-
way Administration has taken all
mecasarcs in order to seec that the workers
cannot participate in the demonstration.
Their own leave and passcs were denied
and they were being threatened with
dire consequecoccs.

The Loco Running Staff of Indian
Railways are striving since long for
redressal of their demands but they are
being repressed and victimised and
their problecms remain unresolved.
Their existing facilities bave bcen cur-
tailed and promotional policy has beea
changed. Thcy are being forced to
work for morc than ten hours and are
to work with sick rolling stock and
cngines. The active workers of their
Association are under severe attack and
arec penalised and transferred for any
trade union activity.

The convention of ILO decided to
bring duty hours of workers to 8 hours.
Further, Inland Transport Committee
under ILO decided that the duty hours
of the workers should be brought tO
40 hours a week. In both cases, the
Government of India was a party to the



